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THE VICE-CHAIRMAN (SHRI H,
HANUMANTHAPPA); Shri Arun

‘Singh, Tf the House agrees; we will
adjourn for luneh for half an hOllr ’

The House “stands ad]ourned for
lunch and will meet again at 2.40 p.M,

"The House then adjourned
for lunch at nine minuteg past#
two of the clock,

" The House reassembled after lunch
at forty two minutas past two of the
clock. The Vice-Chairman (Shri Iagl!sh
Desai) in the Chair. )

PAPERS LAID ON
Contd,

Notification of the Ministry of Finance
(Department of Revenue) and
- elated paper

THE TABLE—

.. THE VICE-CHAIRMAN (SHRI JA-

GESH DESAI): There is a paper 1o

be laid on the Table.

SHRI JASWANT SINGH (Raljas-
than): “Sir, before the paper is laid -
on the Table of the House, I .have a
pomt of order.

Sir, it is understooq that the List
of Business is prepared with the con-
gent of the Chair. It is to be em-
phasised that it was only yesterday
that .the Finance Bill hag been passed.
It is also to "be emphasised that we
are in the midst of the Budget Ses-
sion. But it is wholly understand-
able, therefore how this Government
works when yesterday the Finance
Rill has been passed and today the
Government is coming forward with
"a notification reducing the ad valo-
rem duty on something which I can-
not even pronounce, from 70 per éent
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[Shri Jaswant Singh]

te 19 per cent, Sir, this is very irre-
gular. Now, if the Government . is
committed to reducing this customs
duty only by notification, when was
it decided? Last night. Mr. Vice-
Chairman, Sir, it is a matter of serioug
objection that supplementary listg of
business ate circulated in this fa-
shion. It is 24¢ pm. and we are
in the middle of a very important
debate, which concerns »1l of us and
in-between you permit the insertion
of reduction of customs’ duty.

SHRI GHULAM RASOQI, MATTO
(Jammu ang Kashmir): Mr. Vice-
Chaitman, Sir, yesterday itself we
passed the Customs Amendment Bill
authorising the ..

THE VICE-CHAIRMAN (SHRT JA-
GESH DESAI): Same point you are
making.

SHRI GHULAM RASCOL MATTO:
Perhaps Mr. Jaswant Singh was not
here, (Interruptions).

SHRY A, G. KULKARNI (Maha-
rashtra); Sir, I want to draw your
attention to, apart from what our
friends are saying, the fact that only
~ yesterday the Appropriation Bill was
. passed and before that the Customs

and other Bills were passed. But

leave that aside. I am raising the
hasic issue that the IPCL manufactur-
ed the acrylonitrile fibre. Now the

J. & K. Synthetics or whatever it is,

they were receiving this raw material

from the IPCL angd to help the pri-

-vate sector versus the public sector,
it is being done, T desire that the
-Minister should be first asked to ex-
-plain whether thig duty which has

been now reduced, whether it is going

to help the private sector as agdinst
the - IPCL. 1Ig it the policy of the
government, particularly of the Cen-
tral Government to ruin the IPCL,

Bharat Petroleum and Bongaigaon
-and help. these synthetic manufac-

furerg? 'Y
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SHR] GHULAM RASOOL MATTO:
That is hot the point. Whether the
Government is authorised..

SHRI VISHVJIT P, SINGH (Maha-‘,
rashtra): Sir, yesterday. we ‘havé
passed the Customs Act. 'We have
passed the Appropriation Bills. Par-
liament is in session; it is a Budget
session., It is going to adjoyrn in ,
another two days.” I would like to
congratulate the Minister for bring- |
ing this Notification while the Parlia-
ment is in gession, go that we are
aware of it. He has done it pur-
posely. This hag been done specifi-
cally so that Parliament is taken into
confidence. He could have waited for
two days; nobody would have "known
about it; it would have gone unnotic-
ed.. I think he must be congratulateg
on this that he has dohe it while
liament is in session taking the House
into confidence.

THE MINISTER OF STATE IN,
THE DEPARTMENT OF REVENUB
IN THE MINISTRY OF: FINANCE
(SHRI AJIT PANJA): S8ir, T am
grateful {o .you and alsp the hon.
Members. I will | readily deal with
the points raiseq by the hon. Mem-
bers.  But before that, let me lay 1t
on the Table of the HOUSe

Madam I bag to lay on the Tab!
under section 159 of the Customs Acv,
1962, a copy (in English and Hmd1)
of the Ministry of Finance (Depart-’
ment of. Revenve) Notification No.
156/88-Customs, dated the 11th May,.
1988, amending Notification No.
136/86-Customs, dateq the 17th
February, 1988, so as to reduce”
the basic customs dufy on Aecryloni-
trile from er.ting 70 per cent ad
valorem to 16 per cent ad wvalorem,
together wih an Explanatory Memo-
randum therecn. [Placed in Library.
Seg No. LT-¢164-A/88]. 5

If you permit me, T will answer
the point which has been very rightly
raised by the hon. Member. It is
not at the cost of the public sector or
the TPCL af all. This is for the
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benefit of the IPCL that it has been
brought down, and the reasons are,
this acrylonitrile if imported, has to
be under February Notification for
70 per cent dd valorem duty, whieh
was used by IPCL and JK Syntheties.
Put TPCL produceqd on-their own,
meaning that no import is necessary.

Thie, which ie shortly known as ACN

is necessary for the purpose of manu-

facture of Acrylic fibre. IPCI, pro-'

duced on their own; JK Synthe-
tics got it from the TPCL, Now, the
public sector, the IPCL, is expand-

ing. So they will consume their en-
tire produce. Therefore, JK Synthe-
tics shall have to import. JK Syn-
thetics being in the private gector will
have to import it and vay 70 per cent
duty. Now, if 70 per cent duty is
paid, the price of their product will

& Fo up because the price has gone up

from 500 dollars in January 1937 to
1000 dollars in Miaarch 1988. ‘We cal-
culateq the price and if it is made 15
per cent, it will be at par...

SHRI A. G. KULKARNI: The
Government ig affected. ’

SHRI AJIT PANJA: If the price
goes up, the burden will be passed on
{0 the consumer and the consumer
will suffer. And that is why to
make it on par, we have brought it
down and for this reason I am grate-
ful to the other hon. Member, who
rightly pointed it out. Therefore,
with an Explanatory Memorandum I
have placed it before the House. We
could have done it after Friday also,
on Monday. Vesterday, Sir, you were
at that time presiding and we tho-
ught that all these things must be
brought to the notice of Parliament
at the earliest possible opportunity
angd that is why we have brought it
here today. :

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Wag it not possible
for you to do it yesterday?

# SHRI AJIT PANJA: All this infor-

mation was nol available and that is
why we have come today.-

SHRI DIPEN GHOSH (West Ben-
gal): This is highly improper. The

[11 MAY 1888 ]
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. Minister hag not replieg to the ques-

tion. When yesterday the Finanes
Bill was being passed, the Union Fin-

. ance Minister himself was replying %o

the debate. What preventeq fhe
Government from bringing this Noti-
fication before the Finance Bill was
passed so that the House could have
an obportunity to discuss it. The
point is, even the reply given by the
Minister to Mr. Kulkarni’s point of
clarification shows angd that itselfl
establishes that it requires z debate
because he hag added to the contre-

_versy than seting it at rest.

SHRI AJIT PANJA: Not at aH.

SHRI DIPEN GHOSH: Naturally,
the Government has to be pulled up.
(Interruptions) This cannot be allow-
ed to be laid on the Table of the
House. This should be brought fow-
ward by way of a Motion or a Resolu-
tion go that the House can discuss it.
Then only it can be taken into consi-
deration. (Interruptions) )

SHRI JASWANT SINGH: Mr.
Vige-Chairman, Sir, at 2.39 we get
the Supplementary List of Business
and at 2.40 the hon. Minister is lay-
ing the Notification. (Interruptions)

THE VICE-CHAIRMAN. (SHR}
JAGESH DESAI): I think, the Go-
vernment should take proper care in
future. -

SHRI YASHWANT SINHA (Bi-
har): This cannot bhe allowed to be
laid. This means approval of the
House. (Interruptions)

"THE VICE-CHAIRMAN  (SHR!
JAGESH DESAI): This is more than
enough. I have already said that the
Government should take more care.
The Finance Bill- was discussed only
yesterday and the hon. Minister re- .
plied to the discussion. Within about
fifteen hours, they are bringing for-
‘While
replying to the debate on the Finance
Bil] yesterday, it could have beeh
brought forward. The hon. Minjster
should take care. (Interruptions)
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" Néw that is all. 'The matter ends.
(Interfuptions),

SHRI A. G. KULKARNI: Sir, it
is not simply a question of procedure,
" 4*%a question is more fundamental
_that of public sector versus the pri-
- yate sector.

THR VICE-CHAIRMAN (SHRI
" JAGESH DESAI): Now, Shri Aijit
Panja to make a statement,

reem

"STATEMENT BY MINISTER

II, Re, introduction of changes to the
direct tax laws (Amendment) Act,
1987 and Investmént Allowance

Scheme .

. THE MINISTER OF STATE IN
THF DEPARTMENT OF REVENUE
{N THE MINISTRY OF FINANCE
'(SHRI AJIT PANJA): Sir, The Hon'-

" bla Members would recollect tHab

while presenting the Budget for the

year 1988-89, in Part B the Finance
“Minister had mentioned that some of
" the i;rows‘ions infroduced in the In-
“come-Act, 1961 by the Direct Tax
faws (Amendment) Act, 1987 would
e reconsidered, in view of various
représentatiohs received. by the Gov-
arnmend, to take care of genuine gri-
BVARCES.

In the Budget Speech, he had also
mentioned that he would be bringing
forWard a separa‘te Bill for intro-

ducing Wealth Transfer Tax which-

would avoid the rigidities and pro-
cedural delays which characterised
the operation of . the old Estate Duty
‘Act and would apply only to wealth-
thx asgesses. . v

SuBsequently, during the course of
dweumm on the Finance. Bill, both
_in-Lok-8abha on 27th April, 1988 and
Rajya Sabha on 5ith May, 1988, the
Finanee Minister - made statements
announging Gevernment’s decision to
make -eertain amendments in the
origial 'Budget proposals, ag also about
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some other tax jincentives, These,

‘mter alia, relute to extension of 100
_per cent tax holiddy. under section

10B even to existing wnits, complete
exemption in respect of export profits

by taking these out of the purview of &

section 118J, exclusion of State Elec-
tricity fBoards and other companies
engaged in generation or distribution
of electric power from the purview
of section 113J, introduction of certain
measures for encouragement of tou-
rism for augmenting foreign - ex-
change resources,

Hon'ble Members will kmdly recall
that the Finance Minister had an-
nouticed the Government’s intention to
reintroduce the; Investment Allowance
as on option in liey of the Invest-
ment Déposit Scheme in respect of,

certain selected high priority indus®
tries.

The matter Hag been consider-
éd further and I am glad to announce
that the option of Investment Allo-
wance will be available on the same
basis as was available earlier under
section 32A of the Income-tax Act,
in respect of new ships and aircraft
acquireq after 31.3.1988 or new ma-
chinery or plant installeq after
31.3.1888 for the purpose of business
of generation or distribution- o elec-
tricity or any other form of power
or in anhy industrial undertaking for-
the purpose cof construction, manu-
facture or production of any article om
thing not being an Article or thi
spcifieg in the . list in the Eleventh
Schedule of the Income-tax Act. As
before, Investment Allowance will he
available  for machinry or plant used
ih a smal] scale undertaking as well.
On the same basis, Investment Allo-
wance would fot be available in res-
pect of machinery and plant referred
to in the provisg to sub-section (1)
of section 32A.

The work: relating to amendment
of. the pravisions. introduced by
Direct Thx Laws (Amendment) Act,
1987, preparation of a separate BRI
for Wealthi Transfer Tax and for in-
eorporatmg hew provisions relating
o various tax ingentives, about which

the®
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